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   Record of Proceedings  
 

   The matter was called out for hearing. 
 
2. Learned counsel for the Petitioner submitted that the instant petition is filed for 
approval of the estimated security expenses for the period from 1.4.2019 to 
31.3.2024 along with the Interest on Working Capital. She further submitted that in 
the truing petitions filed/ being filed for the 2019-24 tariff period, security expenses 
are not being claimed and it is being prayed that a separate petition will be filed 
before the Commission for claiming the overall security expenses as envisaged in 
the 2019 Tariff Regulations. Accordingly, the security expenses are being claimed 
separately on consolidated basis through this petition. 
 

3. The learned counsel for the Petitioner submitted that the Petitioner has estimated 
the security expenses for the 2019-24 tariff period based on the Audited costs for 
2018-19 which are escalated for five years @3.52% as provided in the 2019 Tariff 
Regulations.  She submitted that the details of security expenses incurred during FY 
2018-19 region-wise for AC and HVDC sub-stations and the type of security 
deployed (General security or CISF) have been provided in the instant petition. The 
reasons for deployment of CISF at sub-stations/ HVDC installations along with list of 
existing sub-stations where CISF is deployed at present as additional security have 
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also been submitted in the instant petition. The security expenses claimed for 2019-
20 and 2020-21 are an actual basis and for 2021-22, 2022-23 and 2023-24, it is on 
projected basis which shall be subject to true up at the end of the tariff period. 
 
4. Learned counsel for the Petitioner submitted that the information sought vide 
Record of Proceeding (ROP) dated 6.8.2020 has been filed vide affidavit dated 
27.8.2020. She submitted that none of the Respondents have filed reply in the 
matter. 
 

5.   In response to the query of the Commission as to the how the said expenses will 
be apportioned between the beneficiaries, learned counsel submitted that the 
security expenses of HDVC sub-stations will be shared as a national component and 
AC sub-stations may  be shared on regional basis. She further submitted that up to 
1.11.2020, it will be shared as per the 2019 Tariff Regulations and after 1.11.2020, it 
will be shared as per the Central Electricity Regulatory Commission (Sharing of Inter-
State Transmission Charges and Losses) Regulations, 2020.  
 
6. After hearing the Petitioner, the Commission reserved the order in the Petition.  
 

By order of the Commission 
 

sd/- 
 (V. Sreenivas) 

Deputy Chief (Law)  
 

 


